
Central Administrative Tribunal
Principal Bench, Neu) Oelhi,

CCP-37 3/93 in
OA-2413/91
riA-35 95/9 3

Nau Delhi this the 6th Day of Oanuary, 1994.

Hon'ble Mr, Oustice S, K, Dhaon, \yic9-Chairman(O)
Hon'ble !*lr. B.N, Dhoundiyal, Olember(A)

Hs, Meeru Tandon
O/o Sh. B.K. Tandon,
R/o 120 Old Gupta Colony,
Delhi-9.

(By advocate Sh, B.S. riainee)

versus

1, !*1r. Masih-LIz-Zaman,
30cretary»
riinistry of Rail'''3/s»
Rail Bhauian,

Neu Delhi,

2, Sh, T. \/ig.
General l^lanaqer.
Central Railway,
Bombay \/,T,

3, Sh, 'J.K, Aqarual,
Divisional Railuay riananer,
Central Railuay,
Hhan si,

(By advocate Sh, H.K, Ganguani)

P eti tion er

Re spondent s

dsu.sred by S. K. Oba.n. Cbair«n(3)

A„ arfida.it .r comclianc. of th. directions di«,n
by this Tribunal has been filad and a copy of the se™a has
bsan ssrusd upon Sh. -lainse, laarned^counssl for the
petitioner. Sh. Raines states thatAthe directions of the
Tribunal haue been fully co^U'd uith. In vieu of thrs
statement of Sh, flainee, this contempt aetition does not
survive any longer.

CCP Np.373/93 is dismissed and notices issued to
_i M o T*. ft -

LUl^ IMD, J' J/

the respondents are discharged. No cos s.

|i.w.
(B.N. DHOUNDIYAL)

n£:MB£R( A)

/vv/

( S. K.^^HAON)
Ml C£ CHAIRMAN (0)


